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23.

csa a94/2oL7

Notice to autho!'ities

The Tmnsferor Company is directed to serve notices along with a copy of

the Scherne upo[: (i) Central Govemment though Regional Director,

Westsm Region, Munbai (ii) Registrar of Companies, Mumbai, (iii)

concemed lncome-Tax Authorities, viz., the Office of the Commissioner

of Income Tax, Ward l2(3), C.R. Building, Delhi (iv) Official Liquidator,

Mumbai, and (v) The Reserve Bank oflndia, Regional Branch at Mumbai,

pursuant to Sectior 230(5) of the Companies Act, 2013 as per Rule 8 of

the Companies (Compromises, Arangements and Amalgamations) Rules,

20 I 6, with an intimation that representations, if any, may be submined to

this Tribunal within a period of thirty (30) days from the date of receipt of

the such notice with a copy of such representations to be simultaneously

served to the Transferor Company failing which it shall be presumed that

the such authorities have no representations to make on the proposed

Scheme of Arangement.

The Transferor Company to file an affidavit of service p.oving dispatch of
the notices upon the authorities referred to in paragraph 22 above, within

seven (7) days of the issue of such notices and to rcport to this Tribunal

that the direction regarding the issue of notices have been duly complied

with.

24. Accordingly, this Company Scheme Application is disposed of.

BHASKARA NIOHAN M. K. SHRAWAT
MEMBER (JUDICIAL)MEMBER (JUDICIAL)
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